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No. 2900] NEW DELHI, WEDNESDAY, JULY 2, 2025/ASHADHA 11, 1947
Yorforaw iy {9 w=ea

e faeetY, 30 S, 2025

FIM. 2967 (37).— Frald TLHIT 7 UZITAH ST FiST T (G § ITINT & ATIwE F
Ioie) STfafad, 1962 (1962 FT 50) (R T8H T8 T9=ATT I ATATHIH Fgl 73T ) it 4y 3 ¥ 39-
T (1) F Tl ST AT T AT ALHT 6 TSI S TR 10 HATAT T STTAGAAT TEAT 3.

5298 (1) fami 11 famraT 2023, ST AT % SAATLTOT 0= §ed7 5069 famis 12 femmw 2023 &
TR AT T o T 37 ATAGAAT § §a9 g1 § ey 9fF § afvemrg w7 § v =
A, FEFEQE o @Rl eHqd, SR 9% TSodd Il & Iagd & (o0 TW[E- aaeft
qTEIATE, TRATTAT F ATEqT F AT U2re 99 e forfies g ursuere o= % g9 & oo
STANT o SATERTT T TSI o STI ST %l ST %07 =T,

T ITh TSI ATERAAT T QAT STAAT Hl ITASH FLT &F TS AT,

TH TTERTT F, I ATATIT ¥ 917 6 FiT IT-4T=T (1) 3 el Fesl T TR T TIAT IS &
EUKH

4366 G1/2025 @)
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T Frsl T T |, 36 RIS 9¢ T F3 & qT9=7q i g A g6 A7 9% o 36 G
IOt T & oI TUTerd g, S STANT # STTEFHIT T TSI L HT (A% T &

AT oA, Feald TLHTL I ATTTAAT T &7 6 T IT-GTT (1) FTRT T&T ATHAT T TART Fd g0
Tg AT At g FoF =9 sAfermer F g st § ARy 9 § aeueres e w S swE ®
srferspTe =T 31t o ST

ST Fea 1T LT I ATATHIH 0l &7 6 =T IT-eTT (4) BT T&T AHAT HT TN Fd g0, T2
e Tt § 7o ST ¥ | START &7 SATEHTT 7 ST 6 T 6 (@1 F Feal T G2 § =i g
FT AT, T BT & {6 2T AT deread wared fofies o [fga g

Tarforaw 3w @fast areuerea aferfaae, 1962 #it ey 10 F srefie ot off erfagf & foro s
TSI Fwed forfies Qoiaar Saeerlt g i greudrsd & vt fREr off Jmaer o Fea
TR o (g TS aTa, ST AT FIAT FEAGTRT 71 g1 Tt

AL
T e T : AR
. . ¥ . W
%H 9. MM T ATH SINGD IS 9°
PRI | T | At
1 2 3 4 5 6 7
1 T AT 439/5 00 02 42
439/6 00 02 51
439/4 00 00 28
439/7 00 07 07
439/8 00 06 40
FHAII 439/9% 00 03 18
439/3 00 02 37
439/2 00 00 23
439/10 00 03 47
439/14% 00 00 13
439/11 00 01 77
442/15 00 00 23
439/12 00 00 21
442/16 00 02 74
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442/14 00 02 47
442/13 00 01 04
442/11 00 00 09
442/10 00 02 33

442/9 00 03 14
442/8 00 00 06
441/31 00 00 82
441/30 00 01 86
441/33 00 04 25
441/39 00 00 02
441/29 00 00 46
441/28 00 00 79
441/27 00 05 23
441/23 00 04 96
441/22 00 00 68
441/21 00 00 06
455@:;@ 00 02 15
455 00 30 10

[T .H. 3¥-11025(15)/6/2018-3r312-1-/2-27006]

orfer ora fiig, srav af=a
MINISTRY OF PETROLEUM & NATURAL GAS
NOTIFICATION
New Delhi, 30th June, 2025

S.0. 2967(E).—Whereas by a notification of the Government of India in the Ministry of Petroleum
and Natural Gas S.0. NO.5298 (E) dated 11" December, 2023 issued under sub-section (1) of section 3 of
the Petroleum and Minerals Pipeline (Acquisition Under Right of User in Land) Act, 1962 (50 of 1962)
(hereinafter referred to as the said Act), published in the Extraordinary Gazette of India No. 5069 on 12"
December, 2023, the Central Government declared its intention to acquire the right of user in land specified
in the Schedule appended to that notification for the purpose of laying Irugur- Devangonthi Pipeline for
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transportation of Petroleum products from Irugur (Coimbatore, Tamilnadu) to Devangonthi (Bangalore,
Karnataka) by Bharat Petroleum Corporation Limited.

And whereas copies of the said Gazette notification were made available to the public.

And whereas the Competent Authority has under sub-section (1) of Section 6 of the said Act
submitted report to the Central Government;

And whereas the Central Government, after considering the said report and on being satisfied that
the said land is required for laying the pipeline, has decided to acquire the land under right of user therein;

Now, therefore, in exercise of the powers conferred by sub-section (1) of Section 6 of the said Act,
the Central Government hereby declares that the right of user in the land, specified in the Schedule
appended to this notification is hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of Section 6 of the said Act, the
Central Government hereby directs that the right of user in the said land for laying the pipeline shall,
instead of vesting in the Central Government, vest on the date of the publication of the declaration, in
Bharat Petroleum Corporation Limited, free from all encumbrances.

Bharat Petroleum Corporation Limited shall be exclusively liable for any compensation in terms of
Section 10 of the P&MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central
Government on any matter relating to the pipeline.

SCHEDULE
District:- Erode State :- Tamilnadu
Sl ) Area
No. Name of the Village Taluka Plot No. octare Ao Sqmir,

1 2 3 4 5 6 7
1 Venkamboor Kodumudi 439/5 00 02 42
439/6 00 02 51

439/4 00 00 28

439/7 00 07 07

439/8 00 06 40

439/9A 00 03 18

439/3 00 02 37

439/2 00 00 23

439/10 00 03 47

439/14A 00 00 13

439/11 00 01 77

442/15 00 00 23

439/12 00 00 21

442/16 00 02 74

442/14 00 02 47

442/13 00 01 04




[¢TRT [I—=vE 3(ii)] T T TSI © T 5

442/11 00 00 09
442/10 00 02 33

442/9 00 03 14

442/8 00 00 06

441/31 00 00 82
Venkamboor 441/30 00 01 86
441/33 00 04 25
441/39 00 00 02
441/29 00 00 46
441/28 00 00 79
441/27 00 05 23
441/23 00 04 96
441/22 00 00 68
441/21 00 00 06

452/2 (Asphalt Road) 00 02 15
455 00 30 10

[F. No. R-11025(15)/6/2018-OR-1/E-27006]
SHASHI SHEKHAR SINGH, Under Secy.
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